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was not possible at this time to in-
crease the number of wards or to
increase the number of councillors of
the Delhi Municipal Corporation.
That has to be left to a future date,
when the detailed figures are avail-
able to us.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Delhi Municipal Corporation
Act, 1957, be taken into considera-
tion.”

17.03 hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report
the following message received from
the Secretary of Rajya Sabha:—

‘In accordance with the provi-
sions of sub-rule (6) of rule 162
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Income-tax Bill,
1961, which was passed by the
Lok Sabha at its sitting held on
the 28th August, 1961, and trans-
mitted to the Rajya Sabha for its
recommendations on the 30th
August, 1961, and to state that the
Rajya Sabha at its sitting held
on the 4th September, 1961, re-
commended that the following
amendments be made in the said
Bill:—

Clause 13

1. That at page 23, line 24, after the
words “this Act,” the words “any
income thereof,” be inserted.

Clause 88

2. That at page 73, after line 18, the
following be inserted, namely:—

“(8) Notwithstanding anything
contained in sub-section (5), this
section shall apply to donations
given for the renovation or repair
of any temple, mosque, gurdwara,
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church or any other place which
is notified by the Central Govern-
ment in the Official Gazette to be
of historic, archaeological or artis-
tic importance.”

Clause 288

3. That at page 177,—
(i) after line 31, the following be
inserted, namely: —

“(v) any person who has passed
any  accountancy examination
recognised in this behalf by the
Board; or

(vi) any person who has ac-
quired such educationa] qualifica-
tions as the Board may prescribe
for this purpose; or”;

(ii) in line 32, for the brackets
and letter “(v)” the brackets and
letters “(vii)” be substituted.”

17.05 hrs.
INCOME-TAX BILL, 1961

LAam ON THE TABLE AS RETURNED BY
RAJYA SABHA WITH AMENDMENTS.

Secretary: Sir, I lay on the Table
of the House the Income-tax Bill, 1961
which has been returned by Rajya
Sabha with amendmenfs recommended
by Rajya Sabha.

17.06 hrs,

EDUCATION OF GIRLS AND
WOMEN*

Mr. Chairman: The House will now
take up the half-an-hour discussion.
Shrimati Renu Chakravartty,

Shrimati Renu Chakravarity (Basir-
hat): I rise to initiate a discussion
on the allocations made to women's
education iy the Third Plan. There
was a Starred Question on the 14th
August, 1961, in answer to which the
Minister had made two statements
which to my mind have confused the
issues and misledq this House. The

*Half-an-Hour Discussion,
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first point is that out of a total alloca-
tion of Rs. 408 crores for general
education in the third Plan, about
Rs. 175 crores will be devoted to the
education of girls, out of which Rs, 114
are for education in the primary and
middle stages. By stating this, it
would look ag if girls’ education,
which is lagging far behind that of
boys even in the primary stage, has
been allocated Rs. 175 crores. This
is an incorrect statement in the sense
that there is no such special alloca-
tion separately stating that Rs. 175
crores are to be given for girls’ educa-
tion. It is a mathematical jugglery
based on wishful thinking. The tar-
gets for the Third Five Year Plan as
they have been laid down show that
we have to have an additional 86 lakh
girls going to schools against 70 lakh
boys. Although the figures are 86 lakh
girls and 70 lakh boys, one has to
remember that the overall targets will
be only 61 per cent in the case of girls
in the age group 6 to 11 whereas the
boys will have reached by the end of
the Third Plan 90 per cent, which
more or less means total primary
education for the boys by the end of
the Third Plan whereag for girls it
will be only 61 per cent. But the
increase in the number, as I stated
before, will have to be 86 lakhs in the
case of girls and 70 lakhs in the case
of boys. Therefore, by mathematical
calculation based upon the total over-
all figure, since the amount to be spent
on general education in the primary
and middle stages is Rs. 209 crores,
possibly our Education Minister told
us that Rs. 175 crores is allocated for
girls’ education.

Now, this is a fallacious mathemati-
ca] calculation. Why? Because we
have not taken into consideration the
real reason why there ig such a lag in
girls’ education. Even in places like
Bengal or Bombay which are com-
paratively more advanced in the
matter of women’s education the lag
is very wide. Even where there are
schools the number of girls going to
schools is ‘much less due to socio
«economic reasons, social conservatism
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and various other economic factors.
If there are two or more children, the
mother would like to keep her girl in
the house, instead of sending her to a
school, to help her with the children.
Then, in many places they do not like
to send girls after 10 or 11 years of
age to co-education schools. General-
ly we have co-education schools in the
primary stage.

Now, a booklet has been given to
the members of the Central Advisory
Board of Education giving the figures
of education in States for 1957-58. The
figures are very revealing. In Bengal,
for instance, in the primary stage,
while there were 13-21 lakh boys in
the primary schools there were only
531 lakh girls. In the secondary
stage there were 250 lakh boys
against only 16,000 girls.

Shri Tyagi (Dehra Dun): Girls also
go to boys’ schools. Please do not
forget that.

Shrimati Renu Chakravartty. I am
giving the total number of students
and not schools. I will give the figures
for one of the so-called backward
States, the State of Uttar Pradesh—
because my hon, friend Shri Tyagi is
taking such keen interest I will give
him his figures—In Uttar Pradesh
there were 2687 lakh boys in primary
stage—I have added up the basic and
non-basic schools—against only 5-69
lakh girls in 1957-58. In the middle
schools there were 3:74 lakh boys as
against 82,000 girls. If I give you the
figures for Orissa and Rajasthan you
will be even more shocked. That is
why I say, Sir, that to mathematically
calculate, that if we have allocated
Rs. 209 crores for the education of
boys and girls in the primary stage,
half of it—or make it a littte more
because the targets are a little more
for girls—or, say, Rs. 175 crores has
been allocated for the education of
girls is not correct. This is, as I said,
a fallacious argument.

The reason why there is such a lag
in girls’ education is that the Govern-
ment has failed to realise the big im-
pediment of conservatism and need to
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educate public opinion. There is also
the failure of Government to take
adequate steps to give an incentive to
people to send their girlg to schools.
It is because of this that we have been
pressing again and again that there
must be special incentive programmes
for girls’ education.

Now, actually, that is the reason
why the disparity has become so_glar-
ing. The National Committee on girls’
education was set up. It was a very
good thing, anq they have really
submitted an excellent report. This
Committee, which is known as the
Durgabai Deshmukh Committee, has
pointed out why there is need for
special programmes for girls apart
from the general education pro-
gramme. They have said in their
report that one of the reasons why
we have not been able to make a
headway, to make up this lag, is that
we are making the same mistake today
which the Sargent Committee in the
British time made. The Sargent
Report said that a stage has already
been reached when the education of
women need no longer be treated as a
special problem. Now, after independ-
ence, we are all equal. The Constitu-
tion has laid down that we are all
equal and, therefore, automatically,
girls and boys will be treated as
equals, in spite of all social prejudices,
in spite of all backwardness. Second-
ly, they have stated the reason for the
lag is “the failure to create an
.adequate machinery to deal with
problems of education of women” and,
thirdly, “the non-allocation of special
funds for the development of educa-
tion of women, both in the Central
and State budgets”.

The targets set for Third Plan are
really ambitious. But what has actu-
ally happened? We need special
allocation because the average increase
between 1949-50 and 1956-57 in the
growth of girls education is only
Rs. 4} lakhs per year. In the Second
Plan period, the increase per year
was Rs. 6'5 lakhs. The target which
we now have to make is an increase
of Rs. 175 lakhs from a figure of
Rs. 6'5 lakhs, Even then we shall be
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~+able to cover only 61 per cent of the

girls. Therefore, the rate of growth
will have to be pretty big, and I feel
that it will be impossible for us to
achieve this by the way the Planning
Commission has dealt with the special
programme for girls.

Under the special programme I
want to mention appointment of
women teachers, grant of concessions
in the way of educational equipments,
grant of allowance for attendance and
other incentive programmes like
quarters for women teachars, hostel
accommodation and such other facili-
ties. Anybody who comes from the
rural or urban area will agree that all
this is very important.

I now come to the Minister’s second
attempt to mislead this House regard-
ing the allocation made in the Third
Plan for the special programme for
women, and that is why I have asked
for a special discussion. He had
stated to us that it is not a question
of not having made special allocation,
we have made special allocation and
we have given Rs. 11 crores to the
State Governments, and he tried to
make an appeal to the House “why
should we do anything from the
Centre? After all, we are giving to
the States”. I am in favour of giving
everything to the States. It is very
good. But there are certain difficul-
ties, we have got to tackle them and
that is why we want this House to
take that into consideration. There
is no question of States versus the
Centre. We want allocation for girls
education, ang that is the main thing.

Now I will answer the question why
we are asking for allocation in the
Central budget and why we need Cen-
trally sponsored schemes. There are
three types of Centrally sponsored
schemes, There is one type
which needs approval of the
Centre, money comes from the Centre
but the implementation is in the hands
of the States. Therefore, it is clear
the implementation remains in the
hand of the States. There is another
king of Centrally sponsored scheme
where assistance is given by the Cen-
tre and approval ang implementation
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are in the hands of the State. Now,
when the second type of grant is
given, the Centre does not have an
opportunity of really knowing how its
finances are going to be used at all
because, once the allocation is made,
the implementation as well as the
sanctioning of he schemes is left to
the States, as it is now being done.
Then what is the difficulty? The Jiffi-
culty is that the State Governments
are so much pressed for money from
all sides for irrigation works, also
power projects are needed, industrial
schemes are needed and so many other
things are needed and the first victim
is girls education, because, the powers
of re-appropriation are there with the
States. What happened in the last
Plan? We had Centrally sponsored
schemes for girls’ education amount-
ing to Rs. 2'5 crores in the Centre
and schemes costing Rs. 5 crores in the
States. What happened? Only Rs, 1
crore and odd was used out of Rs. 5
crores of the State allocation and the
balance was re-appropriated under
great pressure for other schemes and
it was only Rs. 2'5 crores, which was
allotted for the Centrally sponsored
scheme which was fully utilized. T
think there were more demands upon
the Centrally sponsored schemes and
they wanted more from the Centre,

The only thing was that the States
wanted that they should not be asked
for matching grants. Finally, the
Centre had agreed. Because it was 3
special scheme for girls’ education
they waiveq this matching grant. 1
want to point out that at our Cen-
tral Board of Education meeting held
in January, actually the Education
Ministers who were there were also
very eager to have money allocated
for the Centrally sponsoreq schemes.
We have passed a Resolution there
which said:

“Considering the crucial impor-
tance of Girls’ Education in the
successful implementation of the
programme of universal and free
Primary Education, the Board
strongly recommends that the
Special Programme for Women’s
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Education should be promoteq as
a Centrally sponsoreq scheme and
accordingly funds gshould be gl-
located for the purpose. This is
necessary for effective implemen-
tation which in the view of the
Boarg cannot be ensured only
through the earmarking of the
funds in the State Plans. It is
further recommendeq that grants
for the construction of hostels for
girls in the Elementary and Se-
condary Schools should be provid-
ed in the Centrally Sponsored Se-
tor on a larger scale and the pat-
tern of gassistance should be the
same as was prescribed for this
scheme in Second Plan.”

In November, 1960, the Education
Ministers’ Conference also stated the
same thing. As a matter of fact they
saig arrangement shoulq be made:

¢“ . . . for grants-in-aid to
State Governments on a hundred
per cent basis, outside the ceil-
ings that may be fixed for the
State Plans.”

Of course, we know that the Nation-
al Committee for Girls’ Education at
its meeting in May, 1961 also demand-
edq that 10 per cent at least of the
Budget should be jllocateq for spe-
cial programmes for girls’ education.
Therefore there is no question of the
States versus the Centre question be-
ing posed because actually the States
want that we should be in a position
to give them help for the schemes,
otherwise the powers of reappropria-
tion really press upon them in such
a way that this money is useq for
other purposes.

Therefore 1 again state that this is
not g correct way of dealig with this
very important problem. I feel that
the allocation is so inadequate. If 1
haq the time—as I see you getting
up to ring the bell; I am very sorry—
I would have loved to reag out to
you . . .

Mr. Chairman: Already 15 minutes
have been taken by the hon. Mem-
ber.
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Shrimati Renu Chakravartty: Two
minutes more and I have done, I have
got with me figures of the quarters
which were built in Manipur and Tri-
pura—such backwarq areas. I think
the figures have been given for a
whole year. We were told of the great
achievement of having eight quarters
built for women teachers. I think the
target for 1960-61 was even better. It
was six quarters for teachers. This
is the type of advance that we are
making even with the Centrally
sponsored schemes, when we have
some allocation. Now we have no al-
location at all. In the Second Plan
the allocation for Centrally spon-
sored schemes was Rs. 42 crores. In
the Thirq Plan we are having an al-
location of Rs. 72 croreg for the Cen-
trally sponsored schemes. Why should
it be that not 3 single pie is left for
the Centrally sponsoredq special
schemes for girls’ education? It is
true that we have glasheg down the
Plan. Originally the Draft Plan had
said that out of Rs. 900 crores, Rs. 94
crores will be for special programmes
for girls’ education. That was 10 per
cent. If it is cut down to Rs. 400 and
odd crores for general education, at
least we should have something bet-
ween Rs, 35 crores and Rs. 40 crores
for girls’ education. Now we find that
in the Centrally sponsored schemes
nothing at all is being given. Let this
House remember the promise given to
it. We are reducing what was pro-
mised under the Constitution, namely,
that within ten years 6-14 year old
boys and girls will all be covered in
the primary stage of education. We re-
vised that and said that at the end of
the Third Plan we will cover all the
6-11 years olds., I remember Dr. Shri-
mali’s speech on that occasion. Now we
gnd that in the case of girls we are
only going to cover 61 per cent if we
attain the target. At the rate at which
we are going we will not attain even
that 61 per cent.

Therefore I feel that, firstly, we
must have at least 10 per cent of
general education budget for the spe-
cial programmes for girls’ education,
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secondly, there must be a substantial
allocation out of this for Centrally
sponsoreq schemes; and, thirdly, if
need be the matching grant should be
waived. We should not be misled by
the figure of Rs, 175 croreg which is
saig by the hon. Minister ag being al-
locateq for girls’ education. I want
to know if the Centre proposes to
earmark under centrally spon-
sored schemes a special allocation
for girls’ education incentive program-
mes ag indicated by the National
Council on Girls’ education.

Shrimati Ha Palchoudhuri (Nabad-
wip): Just one point I want to bring
to the notice of the House. I appre-
ciate the spirit in which Shrimati
Renu Chakravartty has brought up this
discussion.

Mr. Chairman: The hon. Memﬁar
is expecteq only to put certain ques-
tiosn and not to make a speech.

Shrimati Ila Palchoudhuri: I will
put one question. If the whole Plan
has been slashed, in that case, Educa-
tion plan has also been slashed and the
allocation has also been slashed. That
has to be, I suppose. At the same
time, will the Minister consider this?
Will it be possible to waive this ques-
tion of matching grants? Also, if we
are to educate these 9 million girls,
if we are to achieve this target of 63
per cent at least during the Third
Five Year Plan, will the Minister con-
sider that special programmes particu-
larly are to be sponsored by the Cen-
tre? If not for the whole programme,
at least those schools that have co-
education for girls may be allotted
something for a different building.
Otherwise, girls’ schools in rural areas
cannot function. That is something
that the State Governments, even if
this allocation goes to the States, will
not be able to give them. The ques-
tion of separate schools for girls
wherever necessary will, I hope, be
sponsored by the Centre.

Shri T. B. Vittal Rao (Khammam):
May I know if the Minister is aware
of the fact that only two months ago,
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in the Andhra Pradesh, the Director
of Public Instruction issued appoint-
ment orders ror 20 double graduates,
that is gradulates who have had train-
ing in teaching, women teachers, but
none of them reporteq for duty. In
various parts of Andhra, they were ap-
pointed, but none of them reported for
duty. Subsequently, another order for
20 women teachers was again issued
by the Director of Public Instruction
and none of them reported for duty.
May I know if the Government have
enquired into the causes why the wo-
men teachers are not accepting these
appointments, and if the Minister is
aware, what incentives are being
offered to these women teachers to
take up these jobs?

Shrimati Manjula Devi (Goalpara):
Just one question. I do feel strongly
that women’s education in our coun-
try is sadly neglected. [ quite agree
with my hon. friend....

Mr, Chairman: No speech; only a
guestion can be pus.

Shrimati Manjula Devi: I will put
the question. I would like to know
whether the Central allocation would
be there instead of giving allocations
to the States. 1 want that assurance
from the Minister: whether the money
allotted for women’s education would
be a Central allocation. X

srwat wedrad  (fasrere): daw
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The Ministeyr of Education (Dr. K.
L. Shrimali): Mr. Chairman, I must,
first of all, admit that there is a great
gap between the progress of girls’
education and boys’ education, Ii is
for this reasun that flre Ministry of
Education has focussed the attention
of the State Governmeints and the
Planning Commission to give the
highest priority to girls’ education.
Anybody who reads the Plan which
has just been discussed by both the
Houses will easily find that the highest
priority has been given to girls educa-
tion.

The question that has been raised by
Shrimati Renu Chakravartty is why
the allocations have not been made
in’ the Central sector. It is true that
allocations were made in the Central
sector in the Second Five Year Plan,
for girls’ education, for special
schemes. The Planning Com-
mission took the view this time that
the spheres of responsibility of the
State and the Central Governments
should be clearly defined so that there
is no misunderstanding about thig mat-
ter, and the view that was generally
taken, and I think correctly, was that
the allocations with regard to girls’
education should be in the State sec-
tor, because the State Governments
are dealing with this problem. Of
course, the Planning Commission has
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to make provision for funds, whether
they be in the Central sector or the
State sector.

Shrimati Renu Chakravartty’s main
fear is that the State Governments are
not likely to utilise the funds,

Shrimati Renu Chakravartty: The
State Governments want the Centre
to take the responsibility.

Dr. K L. Shrimali: I was just try-
ing to explain that the scheme was
discussed at various levels. The hon.
Member has saig that both at the
meeting of the Central Advisory
Board of Education and at the State
Ministers’ Conference, it was recom-
mended that the allocation for the
special schemes should be placed in
the Central sector. That ig true. But,
later on, after very careful considera-
tion, the Planning Commission felt
that it would be more desirable to
place these funds in the State sector
rather than in the Central sector. It
is not going to make any difference as
far ag the implementation of the
schemes is concerned. It is only a
question of making the allocation in
the State sector instead of in the
Central sector. This money could as
well have been placeq in the Central
sector.

Shrimati Renu Chakravartty: The
point is whether the States will have
the power of reappropriation.

Dr. K. L. Shrimali: I am coming to
that point.

The Planning Commission wanted
to be clear about the spheres of res-
ponsibility. They wanted that the
Central Government should take the
responsibility of research of running
pilot projects, of conducting surveys
and of making investigations. These
are some of the responsibilities which
the Central Government undertake, Ag
far as the actual implementation is
concerned, even if the funds had been
placeq in the Central sector, ‘the
funds would have passed on to the
State sector. So, if instead of the
funds being placed in the Central sec-
tor, they have been placed in the
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State sector, it does not matter much.
I think it is merely a question of al-
location. Funds to the tune of Rs. 11
crores for special schemes for girls’
education have been placed in the
State sector,

The hon. Member saig that there
wag a kind of mathematical jugglery,
and that I was only trying to confuse
the House. That was not my intention
at all. In fact, I have always tried
to place the facts before the House as
clearly as I could. It is true that I
am not so very good at mathematics
and at figures ag my hon, friend Shri-
mati Renu Chakravartty is, but I have
been honestly and sincerely trying to
place the facts before the House. And
the Plan is before the country now.

It will be seen that according to our
present programme as laid out in the
Plan, out 203'9 lakhs additional child-
ren to be enrolled in schools, during
the Third Plan, in the various age
groups, 103-3 lakhs are to be girls,
that is, more than half of the total
proposed enrolment would be that of
girls. The enrolment at the different
stages would be as follows:

(Figures ir lakhs)

Stage _ Boys " Girls
Primary 67 86
Middle 21 8 12.8
Secondary 11-8 4°5
Total 100 6 1033

If anybody looks at these targets, he
will realise certainly that Government
have given the highest priority to
girls’ education. She asked me how I
have arrived at those allocations.
After all, the Plan has only to make
an estimate on the basis of certain
facts and figures. Out of the total
allocation of Rs. 408 crores for gene-
ral education in the Third Plan, about
Rs. 175 crores in the State Plans will
be devoted to the education of girls,
of which Rs. 114 crores are for educa-
tion at the primary and middle stages.
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From this, it will be seen that out of
the total allocation for general educa-
tion in the Third Plan, about 43 per
cent. will be devoted to girls' educa-
tion.

Shrimati Renu Chakravartty: Will
they come with the incentive program-
mes?

Dr. K L. Shrimali; As I said, there
is an allocation of Rs. 11 crores for
these special schemes. There are vari-
ous kinds of incentives proposed.
They are, putting up quarters for
women teachers, giving allowance to
women teachers for working in rural
areas, appointment of Mothers in co-
educational schools, condensed educa-
tional courses for adult women for
securing more women teachers .

Shrimati Renu Chakravartty: Al
remain on paper.

Dr. K. L, Shrimali: This is not on
paper alone. This is actually being
implemented.

Shrimatj Renu Chakravartty. It is
very small. An allocation was made
m Himachal Pradesh and it was not
implemented.

Dr. K L, Shrimali: It is true that
the progress has not been as rapid as
we would have liked it to be. We
are all equally anxious about it. But
the root of the whole trouble is our
social and economic  conditions. I
think Shrimati Renu Chakravartty
rightly pointed out that it is not on
account of financial difficulties that
the progress of women’s education is
being held up. Let us face facts as
they exist in the rural areas today.
Parents generally do not give suffi-
cient importance to the education of
girls and women. They think that by
educating their sons, they will receive
economic returns and the boys will be
able to earn their livelihood and
improve their prospects. They do not
think in the same way as far as girls
are concerned.
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We had a lot of discussion with the
State Governments when the Plan was
being drawn up. Shrimati Renu
Chakravartty referred to my earlier
statement that it was our intention-—
I say it is still our intention—to have
free compulsory education in this
country by the end of the Third Plan.
But the question is whether we shall
be able to make this law effective.
After all, law has to follow social
opinion to some extent. You cannot
put people in prison; you cannot
punish them just because they refuse
to send their children to school. The
law may say that there will be
punishment of fine and so on, but
unless there is enlightened public
opinion created in the country and
people realise the importance of girls’
education, all this programme will not
be effective.

So the real problem is how to create
that consciousness among the people,
the parents, how to make them realise
that it is equally important, if not
more important, that they should send
their girls for their education. This
is the real point. In this matter, Gov-
ernment alone cannot act. It is the
duty of all people to create that public
opinion in the country, to educate
people to that effect. In fact, there is
need in our country at the present
moment to have a masg movement
to create consciousness among the
people that girls’ education is neces-
sary.

There are all kinds of difficulties.
There are social prejudices and eco-
nomic conditions which come in the
way. We are all aware how these
factors are mostly responsible for the
slow progress of girls’ education.
This is a reality which I would like
our friends to face. If she thinks that
in this matter Government can just
by an order bring about girls’ educa-
tion, she is quite mistaken.

Shrimati Renu Chakravartty: Not
by an order. but by incentive pro-
grammes such as quarters, women
teachers, scholarships and so on.
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Dr. K. L. Shrimali: As far as the
Plan is concerned, I have on a previous
occasion made it clear that it is
elastic, that there is no finality and as
soon as we find that the progress is
not satisfactory, we will make the
necessary adjustments. The Plan will
be reviewed, as far as education is con-
cerned, every year and the House will
have an opportunity to find out how
the progress is being made.

If we cannot have cent per cent
enrolment of boys as well as girls, it
is not on account of lack of finance.
For the first time, the Government
have taken a firm decision that as far
as primary education for the age group
6 to 11 is concerned, funds will not
come in the way. Funds will be made
available if the State Governments can
show that there is effective progress.
There is no point in making alloca-
tion unless the State Governments can
show satisfactory progress.

Take, for example, a State like U.P.
where the enrolment is practically the
lowest. How can we expect the back-
ward States with a percentage of
enrolment of 23 or 40 to show cemt
per cent enrolment? It may be possi-
ble in a progressive State like Kerala,
where they have almost reached the
target. There are other States which
are still lagging behind and great
efforts will have to be made in those
States. They are creating these diffi-
culties. There are various reasons for
the difficulties like backward classes,
social prejudices which stand in the
way of girls’ education, etc. This can
be overcome if public opinion can be
created in the country.

There is no mathematical jugglery.
The fund which was to be placed in
the central sector have now been
placed in the State sector. It is true
that there has been reduction of tar-
gets in the Plan and formerly the
targets have been very high. The
whole Plan had to be cut down. We
tried to put pressure on the Planning
Commission. There were also the
recommendations made by the State
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Education Ministers’ conference, the
National Council of Education, etc., to
which I was a party. We were trying
to press the Planning Commission and
to a large extent, we have succeeded.
After taking an overall view of the
whole picture, I am satisfied that
funds will not stand in the way of
progress of education in this country.
It is true that if we can have more
funds, we will pay better salaries to
the teachers, have better school build-
ings, better equipment, etc. But we
have to view it in the context of the
total overall picture. I am satisfied
that financia] considerations will not
come in the way of progress of girls’
education.

The Planning Commission, Educa-
tion Ministry and the Government of
India have given highest priority as
far as education is concerned. I can
assure the hon. lady Member that she
need have no anxiety in this regard.
Unfortunately, Shrimati Deshmukh’s
resignation created some misunder-
standing in the minds of the pubilc
that Government were indifferent.
That was not so. I have made that
clear to her also. I am once again mak-
ing it clear that there will be adjust-
ments in the Plan as we make pro-
gress. The Planning Commission has
given us ap assurance that from time
to time they will keep an eye on the
progress of the Plan and necessary ad-
justments will be made. Funds is not
the real problem. The real problem is
to create an enlightened public opinion
and in this we seek the co-operation
of the lady Members as well as other
hon. Members of the House.

Shrimati Renu Chakravartty: May
we take it that the Minister is assur-
ing us that central assistance for these
schemes will not be withheld and will
be made available?

Dr K L. Shrimali: As regards
central assistance, it was a policy
decision that was taken by the Plan-
ning Commission that these funds—
Rs. 11 crores—which were to be in the
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central sector had now been placed
in the State sector. The funds are
there all right. It is only a question
of making allocation.

Shrimati Renu Chakravartty:
Rs. 11 crores is the States’, it is not the
Centre’s. In the Centre there is a big
zero, that js what has worried ns.
The Centre has zero and the States
Rs. 11 crores. Rs. 11 crores may be
appropriated. We say the Centre
should help the States by having some
allocation, at least much more than
what was in the Second Plan, for this
big task.
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Dr. K. L. Shrimali: Suppose I
guarantee that the Central Government
will see that these Rs. 11 crores placed
in the State sector are fully utilised by
the State Governments, she should be
satisfied. Our only purpose is that
they should not lie unused, or be used
for other purposes. If I can give that
much of assurance, I think the hon.
Member should be satisfied.

17.41 hrs

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
September 6, 1961/Bhadra 15, 1883
(Saka).





